309 VSpc_ecia'l
Take one hostel, for example, the:

Colonel Satsanghis Kiran Memorial
Education -Complex at Satbari, New.

_Delhi. Sir, the conditions in the hose

tel are totally unhygienic, The students
are living under very great difficulties,
Thirtysix. students are put up in a
place where there is room for only
eight ‘students, There is
There is no water or other things of
that kind . - - o

i
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no . light. .

Through you, Sir I would onte

again like to urge upon the Ministry
of Urban Development as well as the
Ministry of Health that they should
take the National Capital Region’s pro-
blem on priority number one, break
the bottlenecks that occur in this matter

and see that Delhj also as a whole

does not.become g slum. .

Al

Thank you, Sir.

- Disturbance in two  collegey of Delhi

. Uiverity

PROF. . SOURENDRA BHATTA-

CHARJERE (West Bengal): It is a pro-

blem concerning two colleges in the
capital. Only yesterday very ugly in-
cidents happened in the College of

_bandhu College,

Voeational Studlés and in the Desh~

.~

In the College of Vocational Studies,
a dispute has been continuing over a
very long timo, over the various:acl- -
vitles of the- Acting or Officiating Prin- -

cipal of that .collegs. The . Teachers’

Aseociation on representation from a ..

section of teachers of the College, de-
" manded of the- Delhi University Vice-
Chancellor- that - the Principal of ‘the
" CVS shoulg not be allowed to continue
because of the constant violations of
norms of admission. }n  Deshbandhu
College gplsg the problem is the same.
In the College of Vocational Studies
the Admission Committee was gissolved
by the OMficlating Principal and theres

after he admitteq students at his dis- _

cretlon, Yeserday it is-said that this
Acting or Officlating Principal instl-

gated a gection of students, who are
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known to belong t; the National Stu-
dents Union of India, a student wing
of the ruling party, They jgitacked a
section of the teachers' who are op-
poseqd to him. The-teachers of the col-
lege particularly lady teachers, were -
threatened by them. When they went.

.to meet the Vice-Chancellor on®being

abused by the Acting Principal and.
his refusal to intercede on their behalf, -
the Vice-Chancellor did not fing titne.
to meet them, Later on, the Delhi Tea~
chers Association Executive Council

met the Vice-Chancellor, who  assured. .
1. them something. In Deshbandhu Col-.
lege alsy the dispute is

‘about _the
backdoor admission under different
quotas. This is a source of veritable

corruption and it has been continuing -

for quite some time. If it continues,
ugly things may happen. I would;
therefore, request through you  the..
Leader of our House, who is also the .
Human Resource Deveopment . Minis--
ter; to see that human resources are not.
wasted and ‘these two important. col«

leges of the capital are made to Tun.
with a.pealthy atmosphere.. - .. ..~

Delay in constituting an Expert Panel..
to examine the Report of the Commis-~ .

sionh er .of Rallway Safety on Quilon.

8HRT M. A. BABY (Kersla):- It
ia with a heayvy heart that I bring-this--
matter {0 the attention of the august-
House. The behaviour of the-Central

Rail mishap - -

. Goyernment betrays a colossal calleus.. .

ness ang insensitivity fowards -the -
traumatic” train accident that '-teok -
place more than a year ago in Quilon. -

which claimed the lives ¢f more than -

a ‘hundred “Dpeople, including small-
children - women, youths, students and.
olg people. We had a"discussion on 1"

here also. Everybody demanded that-. _

the real reasdn behing that man-made.
massacre should be brousght to light

_ and proper steps shoulg be taken to see

that such accidents won’t recur again..
The Comrmissioner of Rallway Safety
on thg besis of a prelminary cnquiry
gave one version to the people that
that particular accident ook place due

&
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[Shri M. A, Baby].

1o certain factors such as bad engine-
manship and related prob!ems “Then,
a fullsscalg enquiry was ccnducted
..and a report was mage but that report
was not made known effher antI:s the
Parliaggent or the lic ‘The to
the ﬁré ousﬁeﬁ%rtem?s'of the H%Eu_
daﬂsv _to the shock of many, it was
brought out- to our knowl%dge that -
this particular train accfdent Qcctxrrea
due to the . hitting of a toma.éo I do
not want t¢ men% about, the rEE
popse Wﬁbw  Htis Peogle Teceived
that report. - Bven if this Touse there |
wgs 'a_detafled discusgien ~ Bverybody
epudlated thay repoft, ﬂaeaea»n oés
cauge if is notat a%f E:‘lb" even Yor
‘a fayman t, belevis that the accident -
-was due to a -ternado, X° ‘pérsonnally -
d that :

Imitieliabély after
.-mt incﬂ@"t.%n grmxm
a

_511 T thi¥t. Phey ~
tornadg aﬂe&B dﬂy @ ‘nite boples ™
of this train. Phis ¥ fofelly dn-""

bellevahle fabr!caﬂﬁ! “ﬁaf W
while taking part In the dseadsion v~
this particular "Eﬂ!hg we demanded—
that there should be a thorough en-
quiry fo find odt uiider wioss ‘ot~
vation and’ fnsﬁgaﬂen this - elband--
out <hamsful {abtlcﬂtod ‘report —~weas:-
“made. Anyway, as’ # Tewdlt of the
universal ou'trage. exasperation  ex«
preéssed by - differéut "Seclipns -of -the
pedple, Govérnment essured 1n both .-
the Houises that an Bxpert EOmnﬂi:kp
2 ‘patE of “Exheris Wil -go dnto ihis—
repo!‘! "Now; 1t'1s u viclous eircle. We -
An¥ 5 NM-Medzed ‘Cdamission- - with -
“the- Qus!si’mde oF girieoial -Inyestigation -
te&S cxamiini®® eertain -mutters.-that - -
Coftilssion submiitting -3 report and-.
then Yaterr on b feams of officers dis- .
penstby with the Andings-of the -Copr--
missiofi’d Yeport. Here 1 refer to-$he--
Thakkar "~ Commhissions --repart: - ‘A -
team -of ‘eMdéri’ cenr dlspense- - with -
the ‘Andfigs S8 5 Topimiselon’s Teport. -
F0 nbf ERSw whst-"has - heppened.
But ﬁ‘é THOSE ibriens ‘mther. Ble- {5
that thouéﬁ"m ‘than ~thrse munths——
agp s ama’mé “was glver that -an—-

[RAJYA SABHA]

Exﬁe'l‘t CRthifttt eMil-go-into - the
-report tﬁsﬁe @ﬂnﬂmhaemst Railway -
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Safety sp far this haS. not been done.
The other day the Goverpment came
out with the jnformation that the Ex-
pert Committee has not yet been con-
stxtuted. This befrays the ¢olossal cal-
lousness of this Government, I don‘t,j
believe whether souls_ exist or not.-

" Therg are more than 103 people killed

there, Had souls been existing then
sofls of that more flian 103 people
would have swallowed this insensitive
Govenrment for the way in which you
have trgated this Jhuman  tragedy.
Affer- tHig Peruman traln - accldent,
anotiuy dolosal irain gocidént totk -
placl very wear fo thg placs of stay
of our Raitway ‘Minigtée at Lalithput
and that teght detidefit has bedn dttei- -
buieg to wabolede Sagie~10 of 20
mirmites- beforg thig partieta; - train
accidént twe er thréy Traing -eould--
easily pass througlt that -wecttr  And "
" this was during broad day light that

. the sabotage theory has-%&n propountl -

ed, This shows that this Government
ang tke Ministyy- or Railways, “their -
attitudes .ijs tofally inhuman. There-
" fore, T want to say that the biggest

tingance of Mr-rMad&mvra&Scindh 8s -
the Minister of Railways gven after all--
thig- train of -accidents in the- recent -
pasi. Now, ‘We -6an -presume why ex- -
perts -gre uot coming forward te parti---
cipate in such a Committes, Bither the -
Government js not serious tp consti-
tute this_expert _Committee or experts
may riot be anng themselves fo
firet ~
ﬁlen ﬂ:at “betrays the
Govgi'mnen't 1f the -
6praf\!’l." fo cbme a.m[
C tﬁgll

thing is car pec
1n§ﬁf?:errﬂy Edf
experts do i
work in thlg
understa'h the reasons ﬁe way in -,
which o hon. colleagues of the othér ~
sufe dealt wgt% a
r:g' nam"b'

nstltq;l:fonal autho-
%& ang 15 most -
rita v’e,_rep A wiﬂ ‘promnt aﬂ‘yh
poadgﬁthh some I egﬂty to keep awav
erm any Go‘rgmment Committee S0,

this_is ﬁ! situation, Therefore, I de- -

" mapgd pf the Government to, come out

with. ap explanation why ,ft “falleg o~
consfitute. the expert Lane& whi !E °
promised. ;&\eregor ? .. éfemen

voﬁq}lon o! e
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august House is alsp involved here.
Some assurance has been given here
on, such a grave matter and the Gov-
_ernment is backing out. It is a ‘very
serious mattér. Therefore, I request
the Chair also to ask the Government
to come out with an explanation why
this Committee is not constituted.
Secondly, a time-frame should b, fix-
eq 8o that within that period the Gov-
ernmment will be forced to constitute
this Committee.

st T o e (var
~93) : FTEWISAR - A, § @
amﬂi;?rg 1 ﬁf%mr%a';iaﬁ
agr g T wRTET ST
'..;'.-(tum)

T oqm fewer ¥
U e (!ft ﬁo io ) ¢
g'gﬂa iaraﬁ‘—éf , @I 319 g 1

'];HE ViCE-CH-uRMAN (SHRI
MIRZA IRSHADBAIGY; .....The See-

-refgriat wﬂl seng it to the cnsncex:ned.

MlR.lel'y ....(Interrugtions)..

PROF. C. LWA (Andhra'

‘Pradeah):- Mr--- ViceChairman, - Sir,
this’ special mention is in view of the
fact that an assurance wasg given to
“the. Houge and that assursncedsas D9t
been fulfiled, Therefore, it is time
thiat they constitute this Commitieec s0
fhat thg real cause of the accidest
could be knowa. Otherwisq, there will

be speculations ang these speculatigns
ale neither good for the Gowvernment
nor for the -people. CInterruplions).

THE VICECHAIRMAR . (SHRI
MIRZA [RSHADBAIG), . Thepre wge
certaln rulés amg regulationy aiso.
You are very much aware of these rules
ang regylations that if an assurance
is given on thp floor of the House then
there is a Commitiee which loolr.l
-after the assurance, Whatever |is
SpoEén by the hon. Member 5 noted
down by the Secretariat and (w yido-
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¥ou ‘Kave to z’nake g SDéSMR

cedurg is such that they will send it
to the concerned Ministry...,(Inter-
Jruptions),, ... »

PROF. C. LAKSHMANNA; Mr.

Vice-Chairman, . Sir, by chance, the
Minister is also présent today, We
should take advantage of his pgesence
here and he .shoulg assure the House
once agajn that thy Commitiee will be

‘constituted immediately so tha; tho

whole nature of this particular tragedy
could be known and people will have
great confidence in the Railways, We
are saying it only in the mterest o!
the R&ilways. .

THE VI.CE-CHAIRMAN' . (SHRI
MJBRZA IRSHADBANG): Prof. Laksh-
manng, You are very much aware of
the procedure. The ~Minister is Rere

“but the Chair cannot force the Minis-

ter. ...(Interruptions)...

PROF. C. LAKSHMANNA. No, 3o-
1 am not asking for that only I am
appealing to the Minister, thyough
you, That is all, Nothing else (In-
ﬁeﬂupﬁons)

SHRI . SUKOMAL  SEN cwm

‘Beaeal) Mr. Vice-Chairman, Sir, this .
shoulg not be ke the Congress (Iys

assurance during the election, The as-

surance given in the House shouh be -

treated ag such.

AN HON'BLE MEMBER: Sie, this

?wmdotheorylsapromctoithe

conapiraey behind it whic has been
hatched by ‘the higher-ips in the
Raﬂway admmistra.tmn That is why,

‘we are inst ' that 1ke Comnﬂttee
niusy be const mnmedtate]y
(Iiﬁte’rmptft’ﬂ

THE "V (SHRIL
M, IRS Shri satya

Prakash Nﬂalaviya '

__SHRI B. K. GADHVS, Sir, | have
. me the Bifl

VICRCBAIRMAN (SHRBI
mmbnmm Bup then,

Mentions - H14



315 Appropriation (No, 4) [RAJYA SABHA]

ot dtowo T ;g Aw Y,
ATF qrF FA G THHAT T
RGN UG C TR K

sﬂmnsmﬁmw‘m: A &
AT HYID AT TCAF W §

'fBirth Centenary of Dr. Sampoomand

it W W WA (gaT
q3A) : AIAANT ITGATEAT WA,
& wk wern ¥ GIFIT F1 A
grefyg  FIAr Searg 5 g9 aq
glo  HYUAE F 977 =dr A W
§ wardr ST @ & 1 Fo gquidz
‘gq ¥IN F AR TAqFAT  FATH,
qaasa, wAqarE) faard & faas,
- @ STAGA § FAT - AAES g

sl gEAT | qrar”r ®NF ﬂ'ﬁ'EEI

Aeila 60 AEF § d7 | r%

'3 ggadr Sfawr & aafxg 4 |
;a.g?ﬁ WIRd . @A qar qrdE
ge fa 9T &<éra 25 geaa? fagt
iR waFIRar a7 wrer dar A
T #IF AT 9F s af -
~RATEn, SAlETA, AR qET T KT
gegix | fiary Awgar, w0
gAITAIE . qrf Ay waTaar 1034 F
gEar | SaF1 gaw whgiwa  ify
g9 AgAT W _IER  ASAHAT Slo

qYTAT H@f &A1 1 F IFTAID :

F Ly HAAAL & | ITH FIAT A
FTAY R ME GF gt ar T Farfs

X3 qe & TOTE aY ¥R AWA

IAFY_ SH WAL ATTAY AT Wy ¥
gufag . & =¥ 72T AT ¥ AT
garaT Tram i AME FIAT ATEAT
§ fr 9% aIT #, @A qamt
F AT #Eifgy frg w1 <@ §,

W T FAFT D TRGT F71E)
qT WY fafe ¥FR F gESs
frg wrd 1 gEX G4 WAEE ¥
AT WE ¥ TMo Fymidzsh - F
g & gigds erF feve fasrar
C R ity wre FYUHI FA f=ws,
Faas W gARAN Al F1 TR

"HT L® qIAT &G HqT |

“tary Demands are available
~documents lajd on the Table of the

. ' THE, ' VICE-CHAIRMAN
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- APPROPRIATION (NO. 4) BILL 1989 .

THE VICE-CHAIRMAN (SHRI
MIRZA IRSHADBAIG: Now Shri B. K.
Gadhvi to move the motion for the
consideration of the = Appropriation
(No. 4) Bill, 1989, as passed by the
Lok Sabha.

THE MINISTER OF STATE IN
THE DEPARTMENT OF EXPENDM
TURE IN THE MINISTRY OF FIN-
ANCE (SHRI B. K, GADHVI). er I
beg to move: .

“That the Approprlatlon (No. 4)
Bill 1989 to authorise payment and
“appropriation of certain further sums
from and' out of the Consolidated
Fund of India for the services of
the fnancial year 1989-90, as passed .
by the Lok Sabha, be taken into
con51deratlon ”
“The Bil] arises out of the Supple-
" mentary Appropriation “Charged” on
the Consolidated Fund of India and
Demands voted by the Lok Sabha on
July 31, 1989. These involve a gross
add1tmr13a1 expenchfure ~of Rs. T6
crores.

- Against the gross additional expen-

'»"dlture of Rs. 775 crores, the concerned

*Ministries/Departments have identi-
fied matching savings/recoveries or

-increamed receipis to the extent of

“Rs, 727 crores leavmg a net additional

'» requxrement oi Rs. 48 crores. This

compnses Hs. 30 crores for subsidy
to new industrial units in the selected
“backward afeas and RS. 18 crores for

- payment of arrear dues to the daily
- rate muster .roll workers of CPWI in

terms of a judgment of the Supreme
Court. The details of the Supplemen-
in the’

“House on 25th July 1989..

-

) ‘The Motion was 'p'roposed -
| (SHRL
MIRZA IRSHADBAIG) Shri Kamal
- Morarkd. - : -



